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Ma.A.Talukdar learned counsel
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Mr.B,C.Pathak, Addl.C+C«l«Ce for the |
réspdn:lem:.a. says that he has ndt; '
~ received copy aof the appucat.tbn. -
The office note shows that 'stdps™ - -
. have been taken. The appucart is ﬂ
raquested ‘4o firnish the copy: to the o
respondents. Iasue usual notlees. N

List. cm 11.4.01 £or oxders. ’

: 1C UAL\a,\é

' . " .
ncnbct -

N
' e v
[P B R

Ic has becn stdted by Mr. «Ce

. e LF e DX

pachak, &acu.c.c.s.c. that as per ~

instructim" the writr.hn Statembni‘ ~

was filed by the H ;h c:ourt i*8°lf

in the form of the Affidavit‘ But

MS . A.Talukdar laaﬂ'wd counse} for the
applicant haa suh'ui tdd that she has *
not recelved any a‘rfidq,vit cx written
statemenm The® res‘)muents kY shall
take necessary steps for. {hivingof
copy of the Affidavit or written state-
ment £iled in the High Court, with -

copy to the counsel for the .sza::,g:d..i.cantl

b o b ,
It %s open for the applicant to file "

. rejoinder: if.:,;,_am:-—;dvz.sed. List on
9.5.01 for hecaringe

(RN N

4

I
Vice=Chairmar



0.A. 361 of 2000(T)

&

Notes of the Registry | Date Order of the Tribunal
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113.9.2000 ‘ - BEFORE
THE HON'BLE MR.JUSTICE JN SARMA

R

Heard Mr,AK Goswami,Learned Advocate

for the petitioner.

- | qfll for the records. v
- Let a-Rule issue calling upon the-. ...

. respondents to show cause as to why a Writ
should not be issued as prayed for;and/or why
such further order or other orders shall not be
passed as to this court may seem fit and
proper. N |

r1 L MEIRWK.Mahanta,Learned Sr.C.G.S.C.
accepts notice on behalf of all the respondents,

M |

. Extra copies of the petition shall be served

Y

A on him durigg the course of the day.
JT-J A A2 3 WAL Al

X e o In the meantime the service of the
petitioner shall not be-terminated.Transfer
this matter to Central Administrative Tribunal

o ‘??_guwéﬁgt}.q%%§&wri%}i?plication is entertained
N in view of the fact that as on to=day.C.A.T.
 at'Guwaﬁ§€i is not ‘functioning.
Liberty is granted to the respondents
to move the appl#cation for vacating the
ctay. R R

JUDGE
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i And

_Shri sndip. Kar. (0.A.No.362/2000)- -~ --

o

.K. Goswami and Ms A.

CENTRAL ADMINISTRATIVE TRIBUNAL
1 BLNCH-.
361

0.A./HxXXX NO. of 2000

"0.A.No.362 of 2000

22.6.2001
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: 0.A.No.363 of 2000

hri Soumitra Paul (0.A.No.361/2000)
1 | ~ APPLICANT(S)

cmmm e e

mt Ranju Devi Kairi (0.A.N0.363/2000)

Talukdar ADVOCATE FOR THE ADPLICANT(S)

le Union of India and others
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No.361 of 2000
Original Application No.362 of 2000

And

Original Application No.363 of 2000

Date of decision: This the 22nd day of June 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

0.A.No0.361/2000

Shri Soumitra Paul,
t C/o Alok Nath,
Sib-bari,
Assam.

Tarapur,

P.0. Silchar, Cachar,

0.A.No.362/2000

Shri Sudip Kar,

| P

Ambikapatty,
.0. Silchar,

Cashar,'

. Assam.

|
|

s O'.

A.No.363/2000

*dSmt Ranju Devi Kairi,

ﬂBaghar Kona,
}

P.O. Sabganga,

} Silchar.
Y

MBy Advocates Mr A.K. Goswami and

!

|
il.
|

|Ms A. Talukdar.
t

- versus -

The Union of India, represented by
Commissioner & Secretary to the
Government of India,

Department of Telecommunication,
New Delhi.

The Chief Engineer (Civil),
Department of Telecom Operations,
North East Zone, Guwahati.

The Executive Engineer,

Telecom Civil Division,

Department of Telecommunications,
Silchar.

The Assistant Surveyor of Works

Telecom Civil Circle,
Silchar.

Advocate Mr B.C. Pathak, Addl.

...... Applicants

the

(Admn.),

.+.++..Respondents

C.G.S.C.
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CHOWDHURY.J. (V.C.)

All these cases are analogous in nature involving

the same and similar issues and accordingly all these

cases were taken up together for consideration.

2. The key issue involved in these applications relates

to regularisation of service of the applicants who are/were

wdrking under the Executive Engineer, Telecommunications,
Civil Division.
3. I have heard Ms A. Talukdar, learned counsel for

the applicants and Mr B.C. Pathak, learned Addl. C.G.S.C.

The learned counsel for the applicants submitted that

since the applicants worked more than the statutory

period, their services are needed to be regularised. Mr

B.C. Pathak has produced the records alongwith the Office

. Order No.34/2001/CE-NEZ/SH/348 dated 1.6.200l1. As per the

said Office Order, fourteen persons including the present

,applicants were conferred temporary status in conformity

i

jorder included the names Shri

i
i

4. ~ In view of the aforementioned order
|
i

with the 'Casual Labourers (Grant of Temporary Status)

GScheme of Department of Telecommunication, 1989'. The said

Soumitra Paul, Shri Sudip

%Kar and Smt Ranju Devi Kairi, the present applicants.

i

granting

temporary status to the presént applicants, the

fépplications have become infructuous.

1

%ecord. It would,

ﬁové the Tribunal

5‘

| -
The Office Order dated 1.6.2001 shall form part of the

Accordingly the applications stands disposed of.

however, be open to the applicants to

if they are otherwise aggrieved by the

: -
order.

\
|

i No order as to costs.

1
i VICE-CHAIRMAN
it

( D. N. CHOWDHURY )
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IN THE GAUHATI HIGH COURT
( The High Court of Assam, Nagaland, Meghalaya, Manipur,

Tripura; Mizoram and Arunachal Pradesh )

(civil Extra-Ordinary Jurisdiction)

writ petition (¢) No. S0 R /2000

CATEGORY OF CASE :6bep, Cuid@uler Clonio) W'm Tedg comr Deptt —

WaaBe, °
CATEGORY CODE : (# o124 *A‘*\""ﬂ G AT . — ek altsted
BENCH A
Shri Soumitra Paul ... petitionsr
vVersus
Union of India and ors. .. Respondents
I NDE X
Sl.No. Particulars Page Nos.
1. Writ Petition 1 to 10
2. affidavit 16
3. annexure - I 12
4. Annexure - II 1%
5. annexure - IIl —m—— tw -1y
e -1
6. annexure = IV —m—
[ 20
7. Annexure - V
Total pages 2.0
Filed by
4! r %

Advocate
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RISTRICT : CACHAR

IN THE GAUHATI HIGH COURT

( The High Court of Assam, Nagaland, Meghalaya, Manipur, ..

Tripura, Mizoram and Arunachal Pradaesh )

(Civil Extra-Ordinary Jurisdiction)

Writ Petition (C) No. {; _,Ogl/zooo

Category: 10\@9

To

The Hon’ble Shri Brijesh Kumar, B.A., LL.B, the
Chief Justice of the Hon’ble Gauhati High Court
and His Lordships other companion Justices of the

said Hon’ble Court.

IN THE MATTER QF -

An  application under Article

226 of the Constitution of

India praying for a writ in the

nature of Mandamus and/or
certiorari and/or any . other
appropriate writ, order or

?' direction.

AND

2

IN THE MATTER QOF &=

PN

Enforcement of the petitioner’s

PN

iTN e ~;33;

(‘f?/\“""‘ o e

r



Ffundamental and legal rights.

AND

IN THE MATTER QF -

Threstened taermination of

services of the petitioner.

AND

IN THE MATTER QF -

Non-regularisation of the

service of the petitioner,

AND

IN THE MATTER QF -

Shri Soumitra Paul,

f son of Ganendra Ch Paul,
C/0 Alok Nath, Tarapur,
Sib-~bari,
P.0. Silchar:- 788004.
Cachar, Assam.

Petitioner.

Versus.




N

1. Union of India,

represented by the Commissioner
& Secretary, to the Govt. of
India, Department _ of
Telecommunications, Sanchar

Bhawan, New Delhi.

2. Chief Engineer (Civil),
Department of Telecom Opera-
tions, North East Zone,

Guwahati.

2. Executive Engineer,

Telecom Civil Division,
Department of Telecommunica-
tions, Dr Surendra Dhar Lane.

Ambikapatty, Silchar:-788 004,

4. Assistant Surveyor of Works
(Admn), Telecom Civil Circle,
Silchar.

Respondents.

The humble petition of the

petitioner abovenamed:




MOST RESPECTFULLY SHEWETH:

1. That the petitioner is a citizen of India and a
permanent resident of Cachar, Assam, and as such is entitled
to all the rights and privileges guaranteed to Indian citi-
zens under the Constitution of India and other laws for the

time being in force.

2. That the petitioner states that he is a graduate.

He was registered with the employment exchange ahd his name
was sponsored for appearing in a interview for the post of
temporary typist-cum-work clerk, Grade II, on dally rate
basis. The petitioner having qualified and being selected in
the interview so conducted, the petitioner was appointed
vide order dated 25.1.93 issued by the Executive Engineer,
Telecom Civil Division for a period of not more than 89 days

or till regular incumbent is posted.

A copy of the order dated 25.1.93 is annexed

hereto and is marked as Annexure:-1.

3. That the petitioner states that although the
appointment order showed that the appointment was for a
period of 89 days only, the service of the petitioner was
extended from time to time and the petitioner 1is still

continuing in service.




4. That the petitioner is continuously and regularly
discharging the duties to the satisfaction of all concerned
for nearly 8 years and there has been rno complaint from any

quarter whatsoever.

5. That in view of the long service rendered by the
petitioner, s the Assistant Surveyor of Works (Administra-
tion), Telecom Civil Circle, Silchar:-4 had issued a letter
dated 15.9.98 to the Executive Engineer, Telecom Ciwvil Divi-
sion :I/1I, requesting him to submit detailed particulars in
respect of the petitioner for the purpase of regularisation

of the service of the petitioner.

A copy of the sald letter dated 15.9.98 is

annexed hereto and marked as Annexure:-IT.

6. That in respon$evto the letter dated 15.9.98,
particulars as sought for were furnished and the Assistant
Surveyor of Works (Admn), vide his letter dated 17.9.98 had
forwarded the same to the Executive Engineer (H/Q), Office
of the Chief Engineer (C), for further necessary action in

this regard.

A copy of the said letter dated 17.9.98 along with




+

mém

“the enclosure is annexed hereto and 1s marked as Annexure:-

7. That the petitioner had also filed representations
from time to time praying for regularisation, but to no

avail.

8. ' That the petitioner states that the Superintending
Engineer (Civil), Telecom Civil Circle , wrote a letter
dated 25.4.2000 in connection with the regularisation of the
‘srvices of the petitioner and Sowe others and details of

' gach of such emplovees who were engaged for long periods of
time was given. By the said letter the Superintepding En-

%.[ gineer solicited the kind interveggion Aih %ﬁgﬁg%t;% for

regularisation.

A copy of the said letter dated 25.4.2000 1is

annexed hereto and is marked as Annexure:-IV,

9, That the petitioner states that the petitioner
came to learn that Smt Ranju Devi Kairi, who was similarly
lﬁituated with the petitioner and whose case was also for-
warded for regularisation, was terminated from service vide
order dated 31.8.2000 w.e.f. 1.9.2000. No reason was as-

signed in the sald order. The aforesaid Ms Kairi was ap-




....7w.

pointed as a steno-cum-typist on 12.8.92. The petitioner
also has reliably come to learn that termination of his
service is also imminent and such order of termination will
be passed by the competent authority immediately on arrival
at the station from a tour on 14.9.2000 and as such the
petitioner has approached this Hon’ble Court invoking the
writ Jurisdiction in view of the fact that the Central
Administrative Tribunal, in absence of Vice-Chairman and

Member, is not functioning in the judicial side.

A copy of the order dated 31.8.2000 is annexed

hereto and is marked as Annexure:-V.

10. That the petitioner states that the petitioner
having rendered continuous service for nearly 8 years, as
recommended by the Superintending Engineer (civil) by his
letter dated 25.4.2000, his case is liable to be considered

for regularisation.

11. That the respondents acted illegally acted arbi-
trarily in not considering the case of the petitioner of
regularisation in view of his long satisfact&gys service and
as such the same is violative of Article 14 and 16 of the

Constitution of India.



12. That the petitioner states that the post in which
the petitioner is discharging his duties, is a sanctioned
post and the fact that the petitioner has rendered service
for almost 8 years would go to show that the service of the
petitioner is needed on a permanent basis and the duties
which the petitioner is discharging is regular in nature and
as such the respondents are liable to be directed to consid-
ar the case of the petitioner, if necessary by framing a

scheme, for the ends of justice.

13. That your petitioner submits that in the facts and
circumstances of the case, termination of the service of the
petitioner would be against the interest of justice and as
such the respondents are liable to be directed not to termi-

nate the services of the petitioner summarily.

14. That your petitioner submits that the respondents
acted illegally and arbitrarily in not taking up the matter
relating to the regularisation of the petitioner’s services
and as such the respondents are liable to be directed to
consider the case of the petitioner for regularisation of

service.

15. That unless during the pendency of the case the



respondent are directed not to terminate services of the

petitioner, the petitioner will suffer irreparable loss and

injury.

16. That the petitioner demanded justice and the same

was denied to him.

17. That there is no other alternative, equally effi-
cacious remedy and the remedy prayed for is Jjust, proper and

adequate.

18. That this application is made bonafide and for the

ends of Jjustice.

In the premises aforesaid it
is humbly prayed that Your Lord-
ships may be pleased to call for
the records, issue a Rule, call-
ing upon the Respondents to show
cause as to why a writ in the
nature of Mandamus ke not issued
directing the respondents to

regularise the services of the

—

petitioner and on cause Or Causes

shown and after hearing the




...lo...

parties, make the Rule absolute,
and/or pass such further and/or
other order/orders as Your Lord-

ships may deem fit and proper;
~And-

In the interim it 1is further
prayed that Your Lordships may be
pleased to direct the respondents

not to terminate the services of

woL

the petitioner _and/or pass such
ne eperriiol UL

further and/or other order/arders

as  Your Lordships may deem fit

and proper.

and  for this the petitioner as in duty bound shall

aver pray.

Affidavit...
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AFFIDAVIT

n I, Shri Soumitra Paul, son of Ganendra Ch.Paul,
aged about 23U years, resident of C/0 Alok Nath, Tarapur,
Sib-bari, P.0.Silchar:-788 004, Cachar, Assam, do hereby

solemnly affirm and say as follows:

1. That I am the patitioner in the instant case and
such am acquainted with the facts and circumstances of the

case and hence competent to swear this affidavit.

2. That the statements made in this affidavit and in
paragraphs _ - N of the

ﬂj grap L=, A, A-12 1s~ig
g accompanying petition are true my knowledge and those made
¢ in paragraphs S ¢g being

matter of records of the case are true to my kaegkasge and
information derived therefrom which I believe to be true and
the rest are my humble submissions before this Hon’ble
Court.
¢
Aand I sign this affidavit on this the rabh day of
, 2000 at Guwahati.

o ford

Identified by me. Sgu‘“" ) )LK
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. LEPARTMENT OF TELECOMMUN ICAT IONS |
¢ OFFICE OF THE EXECUTIVE ENGINEER: TELECOM CIVIL LIVISION:
- 4, - SILCHAR: 788004, » N
BRI ' ! : "‘.‘?VI):-’ ‘ ; . v’:,' ot .'
NO. - 6(3)/7cp/sc/ ) '/ i lch: 199
x 16 )./I;CI /s_c‘ ?é_.___/ Dated at Silchar,the 2t/ | 4993
A OFEICE ORDER : '
R 3 _ A
M - . : e I . . \
~ "Approval of Execuﬁive’Engineer, Telecom Fivil Division,
Silchar is hereby conveyeq...for engaging = = | v

Shri Squmitra Paul as
sis under Telecom Ci¥il

"t:'mist' cum e CoGr=1I, purely on casual ba
Division, Silcﬁgr. poe

e 00 40

| - o 5729
. ’. .ot . . ". LI Only ‘ R

= Mty Se and paise Ninety Fivé)only .
§§§; %? g% nX~wo§§9no‘pa§ basis w.e,f : .

Lo
'.co'o,o-. e 0o 00

N o - : 1

‘;His_serv{be is>on'ea§ual basis §68/8§11 n
right forvhis’gqgnlar éngagement in this Departm
automatically cease after 89 days.,

* P - = : v ) v :
BN AP [ . .
:" - g, - ."\‘ Vo ) ! . b
L Lt
oy sy ] -

Executive Engineer,
© . Telecom Civil Divisi

ot confer any
ent and will
’.

T Rt -
-

on,
§ilchar. Tl /
?f {. -Shri~Saum1€fa‘Pau1,'CVb‘Alék Nath, Tarapur, Sib-bari, .
B F40,-Silcha’ =3, DistCachar. !

. '
’ . vt
T )
S, . .
l.

. _ ‘ Executlive Engineer,
i 5 L / Telecom Civil Division,
i T . : Silchar.
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ANNEXURE:~TI1
CONFIDENTIAL/BY

PEON POST

: DEPARTMENT OF TELECOMMUNICATIONS
OFFICE OF THE SUPERINTENDING ENGINEER: : TELECOM CIVIL CIRCLE
SILCHAR-788 004

NO. 12(4)95/SE/TCC/SC/Conf/58 DATED AT SILCHR,THE 15.9.98

'To

The Executive Engineer(C)
Telecom Civil Division:1/11I
s5ilchar—4. :

Sub Regularisation of service regarding.

With reference to the subject mentioned above, you are
requested to furnish the particulars in respect of -

(1) shri Sudip Kar pPresently working in 0/0 the
Superintending Engineer(C)
Telecom Civil Circle, Silchar,
(Previously working in 0/0 the
Executive Engineer, Telecom
civil Divn, Silchar.

(2) Mrs Jayashree Deb Roy presently working in 0/0 the
Executive Engineer (C),
Telecom Civil Divn.II, Silchar

Presently working in 0/0 the
Aasstt. Engineer(C), Telecom,
Civil Sub: Divn. Aizawl.

(3) 8ri Soumitra Paul

Bl

(4) Miss Ranju Devi Kairi presently working in 0/0 the

Executive Engineer (C),
Telecom Civil Pivn.I, Silchar.

The following particulars in respect of them are
tobe submitted immediately for onward transmission of the
same to the higher authority.

How recruilted.

Basis of contract.
Condition of Contract.
Mode of payment.
Amount paid.

FTNTNITNTTNTN
s WN P
LSV NP N 5 N A g

Matter is most urgent

Asstt. Surveyor of Works (ADMN)
Telecom Civil Circle.
S5ilchar-4.

Codagred %o e coyy
MW

£on
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|
DEPARTMENT OF TELECOM SERVICES !
ey !om( I OF THE SUPERINTENDING ENGINEER : ’I‘I-II‘(‘OMCIVILCIRCLE
3"‘[-%‘5 D 1 SILCIIAR - 788 004
’.; ) ‘ L i
v “No' 12(4)98/SE-TCCISC/ 5 9 &

Dated at Silchar,the. ‘9‘5 l Lf‘ 2(;0,0 &

o,

e . ‘ .. ‘ [ S
REAE Shri HR. Das . ‘ S
1y o o Chief Engineer(C) L

} l*‘*,‘ Telecom Assam® . /

~ -u“r"- -~ Cuwahati
¢t ’

bub

chulm‘isminn £ Grant of Temporary status to Casual labourers under TCC, Si‘char.

Kindly refer to yom fetter No.1(40)94/CE-NEZ/GH/1067 dated 9-7-99 end even No.

2175 dated " 27-12-99 regarding grant of Temporary status to Casual labourers and subsequent

. even No.2654 dated 16-3-2K regarding regularisation of service of Sri Amarjit Singh, TSM,

a'ofhcc Peon , addressed to C.G.M T, Telecom N.IE. Clircle, Shillong and copy endorsed to this

ki otﬂ?c ‘ ' , ' .

]’} {*ﬁllulu o hY

| ; b
“ithis Circle Wwho have come from the weaker section ol the society is uncertain and in fact ,

L hanging in a thin thiead  Inspite of lumlshmt_ several reports from this office and your

¥ corrcspondmcc» with C.G.M.T, N I3, Circle., SHI“(m}, no action seems io have been taken by the

I'labourers of Telecom Civil Wing , though sumlar c'ucgory of casual labourers attachedito
{ different SSA and Task Force of Telecom Department are enjoying the bengfits of. RiM. ITSM/ -

Yy I, Casual labour with pratection of wage w.e.f, 1-1-96 in accordance with Vth pay commission . A
. P copy tach of shich benefits extended by Ares Director, Tehecom, Task Foree, Silchar vide order
. No. DTF/SC/R-1/98-99 dated 28-9-98 andd by GMT., Agartala vide order No. E-289/ TSM/99-
_ 2000 /lﬁ dated 9-3-2K 15 enclosed {or your kud prusal
v The purticulars of aforesmd il} I.xl\d casual labourers under tins circle are further
, : rz,pr('dm od below
K i Present  liducational” Initial date - Whether . Remark
_ status  Qualifivation of engag . SC/ST/ e
S ement . OBC L
e TSM(OMeon) Clnss-X  14-11-85  'OBC  Eligible for RM.
S ki , ' SMwel, 7
R A } i - 5-5-9% - . .
S arpmﬁa}'oy Roy O/Chowkul ar Class-VE 20-7-87 SC  Completed more than
T 240 days & Eligible for
Iy il it , TSM as unskilled labour.
Y Sank Store |, Class-X 1-7-88 OBC  -do- .
A l ) .
yoala - do- Class-VI- 8-3-:90 . -do- -do—-‘i ';5 - T
car - Motor Ditver Class-N - 15-3.00 0 8C _-uow :g;l"ﬂgtgg,':_j?;,?.:
\wmvl _ - _ Driver. i ST
Store Chowkidar ClasesN 18-12-00 ~ OBC -do- as unsklﬁs’.d labpurf
Typist - HSLCD 281000 UR T -do'- Iasslun :d labour
; e i s

= — . - e

-

Anverynea— |\/ )

The fate of the casual labowners with /without Temporary status sull now \sorkmg und(.r

+1'5 Ol the CGMT, N.E. Circle, Shilloig for régiilarisation /grant of Temporary status of the dasual

e —— ——— T ——— s =

~—
~ —




P TY ",i,jcj .{»is 1t may take sometime 1o consider the casual labourers (o be conferred with lcmporéry
; ‘5 I“ l‘t’: z?lgqﬂ.m:s fequesicd to provide them the intenim relief with the daily wage calculated at the
o .z:}'}iff‘ hiniidr: of the sculc of Rs.30500 4 3g0s
g
|

——

N
A My 1y, N Nl e . ' ; y
o 8. S Pradip Ug Slote Chowkiday Class- (7 RENROY SC Completed more than
-~ \( 1 '

240 days & cligible for
'SM as unskilled labouy,
S(: .' dO - ‘ P ‘¥
SC . Ldo~ '
12-8.92 OBC +do ~ g3 skilled laboyr

g T 9 8y Swjit |y
] 10, Sti Suju Roy
, L Miss Raau
" Y Devi Kap

12. Sri Sudiy Kar Typist - B.A.
13,81 Soiirrg Paul Typmist, Ajzawi HS.1.¢ o

. -do -
’ - UR  .do-
0 14. Sy Nanu Sarkar Motor Driver, Class-viir 13, 1-03 SC
r o Aganala, ‘
4y
’ |
1]

OPeon Silehar Class- )| 1oy
ONcon. Arrgwl Ulass- VT o, 12-9)
Steno Cum HSLc
Typist

- = e

S5C  -do- s Motor Driyer, -
| In addition (o above |

i following persons were engaged on contract basis w.e f the date
mentioned swainst cacly '

K SLNo Nue “Present Educationg) Initial date

itatuy Qualification of

Whether Remarks | :

engag SC/IST/ . l

¥ ’ cment 0BC ’ N ‘
N I Sri Baramal Debnath Opeon Class-X 63,96 OBC Eligible for wages ag A {
C _ . ' casua] lnbour(unskﬂled) * !

2. SriRa'ssh Rabi | s O howkidar <. 15-12296 3¢ © ~do.- e :

. o it

. A opy of Do order No. 26 dated 1-9:99 o the above subject js = - . [

enclosed ‘> your kin perusal |

temporary status 1o the casual | as on 1-8.98 w.e.f 1-9:99 and regularisation of .
casual Jabourers with Femporary starug cligable as on 31.3.97 v 26144297 | Thus TSM at 0,
SENOT 15 il for 1 N the seale of Ry 550320 we f 1-4-97 . The other casual labourers . ]
Coas NoZ 3 d,0,8 ra 11, e chibie for TSN w o 1-9-99 in the minimum of the scale of” f
1‘ Rs.25500 200 0. aths 28800 DAHRA and CCA as admissible . : ‘
K
!
I

9-13/90.STN.IT
wherein approval h

as been conve
abourers clignble

yed regarding grant of

fom e,
. ———

. t
Alo, the casual Inbourers at
f nnimum »f the scale 0S50-

3. No. 5 & 14

are eligible for TSM w.el 1-9-99 gt the
4590 1.¢. at Rs.3050/= + D.

A, HRA & CCA as Motor DliVCl: )

T remaining sasun| lnbourers at S1 No 7 J112& 13
AL of the 'seale OF Ks 300 50 Leoat R, 3050/=

|

A '

[ 1

are cligible for TSM w.c.f 1.9.99 - | |
DA, HRA & CQA as skilled

“+ labour .

Tre other labourers SIS Banamal; Debnath & R

ajesh Rabi Dag may be considered
. cligible f-r Daily wape of casual labour (unskiljed ) @ Rs.2550 /= + D.A38% ie. Rs.]l’l_‘.,30
" w.eletter the date of engagement or 30 _ -
 Hthedate of approval a5 decined

t
i b b
yl

DA per month for Sl.No. 57

» 11,12, 13 & 14 g for
Casiial (Mptor Driver/ skilled casual labou

r as applicable w.e.{ the date of

your kind spproval a

i

i :

l R A eSi&ﬁilnrl){ the darly wage caleulated at the minimum of the scale of R§.2550/j' + 38% |
| I s “”I];?,/\_. pet month for unsk dled oy ep: ALSINO.2 3 4,6, 8 9 & 10 may be granted with w.c.f. L '
' 'rjli ’d é," !)ﬁc,duiufg:t';your approval ' , ' o {

| { : ‘:,_ N : 4 . 0
SO -
‘ ‘! T | By o ! jlg 1 ‘ H

. o Lf} Il - G

n o I ’ i '
d: *i ;'. L
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LY

‘ v
R Jh o n connection with admissibility of minimum of the scale + D.A for casual labourcrs, 8
o ;1 copy cach of DOT order No. 10-13/87-Rates Jated 23-2-1988 enclosed along with DOT order
o S NO.-'269-1 !/98/S1N-II dated 15-9-98 for casual labourcrs without temporary status and DOT order
";:;' IR ‘No. 10-13/87-R dated 26-7-89 regarding casual labourcrs engaged as casual Motor Drivers is
.Y TR | -enclosed for your kind perusal . : S .
D r" ' ' .
| :
,: Several representations of the casual labourers were forwarded to you carlier . Many of -
| - them have further represepted fol consideration of at lcast daily wage as applicable for casual;
_ » ,Ial'murcr _The representations of the {ollowing casuxl 1abourers arc cnclosed herewith for your! ;
v ' 'mnp*c‘onsidcmlion. . IR
. : l‘.'!__ 'p'
re v SLNo. Name Presentstatug ;
A ! 1. Sri Janmajoy Roy O/Chowkidat
' l { ; 2 Rupchand Goala Srore Chowkidar .
e 4. . SriBhola Sankar Debnath -do- -
Peoo 4 Subash Goala -do- :i :
v, 5. Jayshree DehRoy Typist G
: ' 6. Pradip s Store ¢howkidar
. 1 Suit Das Olpeon
L © 8 Sujit Roy . O/fPcon
. { b, Miss Ranju Devi Fauri Steno Cum Typist
! Ari L e N
SRR Sri Sudip Kar Fypist
: ! R ,3 c }H. Sri Soumitri _Pnui Typist, Ayzawl
A DUV Satidal Malakar Driver , Aizawl
‘A o ]‘\73. 7 Srt Nantu Surkar Driver . Agartala. -
- :-‘!;s P14 T 8n Banarili Debnath OfPeon b G ‘
) © [ tigs. sriRajeshRabidas N/Chowkidar.
t " [ ) . : J . / X
Lo v t ' i ' .
' 1t will not he out of place 1o mention that DOT(now DIS) hay approved for Assam
' Telecom Cirele regulunsation of 13 (thiteen)TSM and conferring TSM to 672 casual 1‘abourers
g vide order No.269-4/93/5TN-1 [(PU) dated 9-2-2000 (copy enclosed) ¢ Similer approval might have
‘ S ., i been conveyed for N.L ‘Telecom Circle . In- view of natural law of justice , the TSIVI/CB?UE\L_
o { x e jabourérs listed nbove should put similar monctary benefits and uplifu)mnt in their career , since:
A B Hy % they have been performing their duties continuously and satisfactorily from the date of tbe_lrf
. g i itial engagement . The matter was also discussed with your good self during your recent v:g% at,
e\ Ltk ?’ﬁr}lh -,.li%:gl‘i‘!- | . S e
e SR ? (3 {1 Under the circumstances stated above, 1 solicit your kind intervention 1 the matter:. fpt‘-
R N A ‘tega arisation/ TSM and your approval for interim relicl as discussed above .
d LA g ‘ ,' !::) )
By s .-,3;"':33'5‘1\!1 carly action 15 requested . ‘
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GOVT. OF INDIA
DEPARTMENT OF TELECOM OPERATIONS
L e (CIVIL WING) :
"OITFICE OF THE SUPERINTENDING ENGINEER(C) TELECOM
CIVIL CIRCLE AMBICAPATTY SILCHAR
B31-g-ak. -

No. 12(4)95/SE-1CCISC/ 11 50 Dated at Silchar. the

To

' .. Miss. Ranju Devi Kairi

L
Sub - " Terminatlon of services o

!". "

‘Dear madam,

l - o ~

0 Asdireeted by the Superintending Engincet(C) Telecom Civil Circle Silchar

‘
" 1

~and in pursuance of the order of the Chief Engineer(C) DTO Shillong (camp at Guwahati)

A

b
N
‘:'»
v
e
Y} “.‘ 'v:'.
™ [}
"I' "‘)’
‘} "'
i
o
“45 e
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B, ?,igi .kgetted to. inform you that vour services arc no longet required from 01-9-2000
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Thanking you, : :

Yours faith{ully
Af JZOWxC\ ;ﬁv {1tac
(A.R.SESLIADRL)
Asstt. Surveyor of works(Admn)
Felecom Civit Circle
Silchar
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